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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1237/2024

IN THE MATTER OF:

“TWO KILLED 3 INJURED IN FIRECRACKER
EXPLOSION IN GONDA"
APPEARING IN THE TIMES OF INDIA DAT

NEWS ITEM TITLED
ED 07.10.2024
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sl. No. | ~Particulars

1. |Status Report On behalf Of Respondent — District

Magistrate, Gonda, in compliance of order dated 1-5
16/05/2025 and 16/09/2025 with Affidavit.
2. |Annexure P/1:- True copies of the notices served | 6.8
upon the aforementioned Respondents
3. | Annexure P/2:- True copy of communication dated | g_q¢

07.07.2025
4. | Annexure P/3:- True copy of communication dated | 49.12
16.10.2025
Date:04/12/2025 THROUGH
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Place: New Delhi
Priyanka swami
] Advocate
Standing Counsel for State of U.P
F-13, Jangpura, New Delhi 110014
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ITEM TITLED “TWO KILLED 3 INJURED IN FIRECRACKER

/ HWT BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
|
|
|

ORIGINAL APPLICATION NO. 1237/2024

MATTER OF:

EXPLOSION IN GONDA"

APPEARING IN THE TIMES OF INDIA DATED 07.10.2024

STATUS REPORT ON BEHALF OF RESPONDENT - DISTRICT

MAGISTRATE, GONDA, IN COMPLIANCE OF ORDER DATED
16/05/2025 AND 16/09/2025 WITH AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:
A DJ :

Lnyanla. . . S’f09 ..... "’W 1L age about .4 )....... years posted as
Ny wio s ngis

District Magistrate, District Gonda , do hereby solemnly affirm, as under:

1.1 am District Magistrate, District Gonda, I submit this affidavit in
compliance with the order dated 16/05/2025 and 16/09/2025
passed by this Hon'ble Tribunal in the above Original Application.

2. That this Hon'ble Tribunal vide order dated 16/05/2025 as follows

“It has been pointed by the counse/ appearing for the UPPCB that
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Ayub alias Lallu, Aakash Alias Chhotu and Ayaz Mohd. Alias Toofan

had died in the accident. Therefore, the following are Impleaded as
adaditional

Respondents: -
L.Ishhaaq son of Nakkhu Belsar Deeha, Tarabgany,
Gonda, Uttar Pradesh

2.Krishn - Kumar sfo of Chhabeele Belsar Deeha,
Tarabganj, Gonda, Uttar Pradesh

3. Aakash son of Amarnath Belsar Deeha, Tarabganj,
Gonda, Uttar Pradesh

...Let notice be issued to the above Respondents. Office is
directed to issue notice to them for filing the reply by way
of affidavit atleast one week before the next date of
hearing. Let the notice be served through the District
Magistrate, Gonda-Respondent No. 4. A letter has also
been circulated by the District Magistrate, Gonda seeking
further time to place on record the details of payment of

compensation. Let the same be placed on record within
four weeks.”

3. Itis most respectfully submitted that, in faithful corhpliance with the
directions issued by this Hon'ble Tribunal for service of notice upon
the hewly impleaded Respondents, the notices were duly
transmitted through the office of the District Magistrate, Gonda
(Respondent No. 4), as specifically mandated. The office of the
District Magistrate has thereafter effectuated service (Jpon all three
newly added Respondents, and the same stands duly completed in

accordance with the procedure prescribed by this Hon’ble Tribunal.

4




562

True copies of the notices served upon the aforementioned

Respondents, along with proof of their service, are annexed

and marked as Annexure P/1 (Colly.)

4. That in compliance with order dated 16.09.2025 wherein

Hon'ble Tribunal

this

“Learned Counsel appearing for the State submits that the
earlier District Magistrate was pursuing the matter with
the State for awarding the compensation to the victims
of the accident put meanwhile the District Magistrate pas
been transferreqd and a new District Magistrate has
come™

S5.1tis respectfully submitted that in compliance to the above the
District Magistrate, Gonda has issued a detailed communication
bearing No. 277/1A (Misc.-Assistant)/2025 dated 07.07.2025 to the

Principal Secretary, Department of Environment, Forest and Climate

Change, Government of Uttar Pradesh, seeking requisite guidance
regarding determination and disbursement of compensation for the
victims of the firecracker explosion, in terms of the earlier orders
passed by this Hon'ble Tribunal. True copy of communication

dated 07.07.2025 is attached herewith and marked as

i
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6. That a further reminder was issued vide letter (Miscellaneous-

7

Assistant)/2025, dated 16.10.2025, referring to the directions of this

Honble Tribunal emphasizing expeditious compliance regarding

compensation of 20,00,000/- for each deceased victim and

X10,00,000/- for the injured, as applicable. True copy of

communication dated 16.10.2025 is attached herewith and
marked as Annexure P/3

That it is therefore submitted that the present District Magistrate
has made repeated recommendations and has been consistently
pursuing the matter at the Government level, and further action is
now contingent upon issuance of final guidance/directions by the
competent authorities of the State Government. The answering
Respondent undertakes to take immediate consequential steps

upon receipt of the same and to place an updated compliance report

before this Hon'ble Tribunal.

8. The above statements are true to the best of my knowledge and

belief, and nothing material has been concealed.

&

DEPONENT
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VERIFICATION

Verified on solemn affirmationat ............. onthis day of December
2025, that the contents of the foregoing affidavit are true and

correct to the best of my knowledge and no part of it is false and

~nothing material has been concealed therefrom.

2 %

DEPONENT

Date:04/12/2025 THROUGH

3

| \ :}\\\\,w\o

~

Place: New Delhi

Priyanka swami

Advocate

Standing Counsel For Sate of U.P
F-13, Jangpura, New Delhi 110014

Before me

OB\ RAD..

Ambikesh Singh
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20,00,000/- in respect of each death and Rs 10,00,000/- cach tO'th? ‘,"-‘ur?d' Cgmgll—‘hancsia?:
ensured within (wo months by the Dirstrict Magistrate, Kallakurichi, Tamil Na u.“ : Th
will be at liberty to recover the amount from the violators, following duc"proceSS ° '::’:ti?{ 5
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submits that though the reply has been filed by the Respondent No- 4; bt SImeE 1constituted
belated, it has not come on record. She has further submitted that 8 Comnttce wasn o State
which has submitted the report and the District Magistrate, Gonda will refc‘t’:mv?clims of the
Government for grant of compensation to the victims/ family members © dfeul will be done
incident in terms of orders of the Tribunal. She has submitted that the nee
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